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MR. DEPUTY CHAIRMAN: Will
you please resume our seat ?

SHR! BHUPESH GUPTA:,.. You

will . . .

MR. DEPUTY CHAIRMAN: No more.
We are proceeding to the next item on
the List of Business, Bill for Introduction.

(Shri Niren Ghosh Spoke)

MR. DEPUTY CHAIRMAN: Please
sit down. That should not go on record.
Will you please refer to Rule 67, “with the
consent of the Chairman’’? Therefore,
I am not going to allow it. Therefore,
let us procced with our Legislative
Business.

SHRI BHUPESH GUPTA: Will you
please allow me to move that that parti-
cular rule be waived. I move :

) ‘That the Rule be waived.

T can ask for waiving a rule. The rule
provides for waiving a rule. Remember if
the Government does not accept our right
to waive the rule. 1 do not know how
you will transact the Legislative business,
Yon will need it yourself,

SHRI K. K. SHAH : That must be
with the permission of the Chair.

SHRI BHUPESH GUPTA: Tomorrow
you will need it—the waiving of the rule.
And we shall co-operate with you. Why
don’t you give us the same right to-day?
I move ..,

MR. DEPUTY CHAIRMAN: I am
not giving my consent to move it. Please
sit down. We have taken enough time.

.+ SHRIBHUFPESH GUPTA: No.

MR. DEPUTY CHAIRMAN: We have
#o finish our legislative business and we
may have to ask Members to sit for long,
causing them some inconvenience, to sit
even after 6 or 7. Let us not cause in
«convenience to hon. Members.

SHRI GODEY MURHARI: If the
resolution about the committee had been
agreed to, the whole thing would have been
.over in half-an-hour.

MR. DEPUTY CHAIRMAN: We have
discussed it at length. If you still want
a discussion, we can discuss it in the
chamber tomorrow and see what can be
done. Now, Bill for introduction.
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SHRI NIREN GHOSH; Thén keep
your ruling pending.

SHRIBHUPESHGUPTA : Everything
will be pending.

Pr——

THE SUPREME COURT (ENHANGE-

MENT OF VALUATION FOR GIVIL

APPELLATE JURISDICTION) BILL,
1969

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
{SHRI MOHAMMED YUNUS
SALEEM) : Sir, I beg to move for leave to
introduce a Bill to enhance the amount
or value of the subject-matter of dispute
for purposes of civil appellate jursidiction
of the Supreme Court, and further to
amend the Code of Givil Procedure, 1908

The Question was put and the Motion was
Adopted

SHRI MORBRAMMED YUNUS
SALEEM: Sir, I introduce the Bill.

THE APPROPRIATION (RAILWAYS)
NO. 5 BILL, 1969

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
ROHANLAL  CHBATURVEDI) ; Sir.
I beg to move :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the service of the
financial year 196g-70 for the purposes
of Railways, as passed by the Lok
Sabha, be taken into consideration’’.

SHRI C. D. PANDE (Uttar Pradesh) :
Sir, the Minister should say something—
why he is asking for it, what is the purpose,
and so om.

SHRI DAHYABHAI V. PATEL
(Gujarat): Sir, itis customary to explain
why they want to misappropriate from one
head to another,

SHRI ROHANLAL CHATURVEDI :
It is not a question of misappropriation

MR. DEPUTY CHAIRMAN : Perhaps
after hearing the speeches of the hon,
Members, he may speak. It may facilitate
the completion of the work. .
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AN HON. MEMBER : He has
done his home work.

MR DEPUTY CHAIRMAN : Do you
want to make some preliminary remarks,
Mr. Chaturved: ?

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : He has lost lus copy book.

SHRI BHUPESH GUPTA (West
Bengal) : Let the House adjourn for five
minutes so that he can find 1t.

SHRI M. S. GURUPADASWAMY
(Mysore) : Sir, 1t1s a normal practice that
when a Mimster moves such a motion,
he should make some prelimmary remarks.
Itis an accepted practice. I do not know
why my hon friend 1s keeping quiet. He
should make a few remarks explaining .

SHRI OM MEHTA (Jammu and
Kashmur) : He does not want to.

SHRI M. S. GURUPAD ASWAMY: No.
question of “he does not want to”. He has
to do 1t. Do not depart irom the normal
practice. He should give some explanation.

SHRI ROHANLAL CHATURVEDI :
Sir, in this Bill, theie 1s a provision for
Rs. 1,000 under demand No 2—Miscella-
neous Expenditure—to recoup the advance,
taken from the Gontingency Fund of
India for a survey and there is a token

rovision of Rs 2,000 under demand
ﬁo. 15—O0p=n Linc Works—Capital
Depreciation Reserve Fund and Deve-
lopment Fund—for works sanctioned or
proposed to be taken up during the year
and have to be brought to the notice of
the Parliament, simece they constitute
*New Service/New Instruments of Service”.

not

The provision of Rs. 1,000 under de-
mand No. 2—Miscellaneous Expenditure—
is for recoupment of an advance taken
from the Goatingency Fund of India in
QOctober 196g for an  Engineering-cum-
Traffic survey for the doubling of the line
between Bayana and Mathura, 75.41
kilometres on the Western  Railway
estimated to cost Rs. 2.66 lakhs. A
token provision of Rs 1,000 each 1s asked
for under the demand No. 15 for the
works for creating additional capacity
(a) at the Diesel Locomotive Works,
Varanasi, atan estimated cost ofRs. 87.40
lakhs for the manufacture of 1mtial and
maintenance spares for diesel locomotives
to meet the requrements of Railways,
and (b) at the Integral Coach Factory,
Perambur, at an estimated cost of Rs.
51.50 lakhs for the manufacture of coaches.
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The Questwn was Proposed.

SHRIT. V. ANANDAN (Tamil Nadu):
Mr. Deputy Charman, Sir, I would like
to avail myself of this opportunity to pomnt
out to the august House tEat there 15 always
a feeling—why even when they submut the
Budget, theysay this—that the Railways
are runmng at a loss. I am going to show
how the Railways run 1nto losses in this
country Here 1s a case, Mr. Deputy
Chairman The Southern Rallway was
incurring a loss of Rs. 5 lakhs to maintain
a branch-line from Dhanushkod1 to
Talaimannar.  The  Railway Munstry
came forward to dismantle that branch-
line, and the steamer service has been
handed cver to the Shipping Corpora-
tion Mr  Deputy Chairman, I think
annually the Governmnnt of India subsidises
the Shipping Corporation to the tune of
about Rs 15 lakhs. Here the Govern-
ment pays Rs. 15 lakhs to maintain the
steame- service, but at the same time they
have dismantled this branch-lne. The
marine workshop and the dry dock bult
at an enormous cost during the period of
the Britsh  and other buidings there are
not fetching any revenue. You are now
going and begging the State Government
to take over those buildings They say
“We do not want those buldings” So,
here 1s a capital loss for the Government,
whether 1t 1» Ratlways or Trancport and
Shipping You are payimng to the Shipping
Corporation Rs 15  lakhs whereas the
the Railways was mamtaining the branch-
line at Rs 5 lakhs toss. How can you argue
that the action taken by the Railway
Minustry 15 correct?  TFhere 15 a ted ng
that discnmination 15 being  shown.
Peoplein the southern parts say that there
are railway lincs runming into  losses to
the tunc of crores of Tupees in other places,
but they are not dismantled. Ths 15 a
huistorical railway. In the Ramayana 1t
15 said that Rama killed Ravana and came
to Dhanushkodi That 1s how the station
came 1nto prominence and thousands of
pilgrims who go there are stranded now.
You do not look to the needs of the public.
You simply say “There 15 a loss of Rs 5
lakhs So dismantle 1t At the same time
you pay Rs 15 lakhs to the Shipping
Corporation Is 1t far? The Railways
are runmng mfo loss by paymg Rs.
140 crores as dividend plus Central
sales tax of Rs. 40 crores . At the same
time, you are mamtaining  subsidiced

rallway lines. You do not bring up the
rallwaymen to the standard of other
Government servants. The technrca]
staff of the Railways are not treated on
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Par with those who are working in the
public sector undertakings with the same
qualifications. They have been demanding
and there was an agitation also here last
month. Nobody cares to look into all these
aspects but so many crores of rupees are
being wasted. Here in this House last
year it was admitted by the then Railway
Minister, Dr. Ram  Subagh Singh, who
is unfortunately no more the Railway
Miuister due to the political game that
is played in this country. He gave an
assurance in this august House that the
cases of thousands and thousands of rail-
waymen weve being looked into for giving
them upgradation. But these cases have not
yet been gone into. You have not fulfilled
the assurance given in this House. And
the Railway Ministry is wasting so many
crores of rupees. They do not care to
look after the interests of the railwaymen
who are the backbone in getting, not ome
thousand, but hundreds of thousands of
croves of rupees into the exchequer of
this country. Nowhere in the world is a
railway earning so much of revenue as the
Indian Railways do. And it is due to the
effort and efficient working of the railway-
men. I hope the Railway Ministry will
look into this aspect and see that the as-
surance given in this House is fulfilled
immediately. Thank you.

SHRI N. PATRA (Orissa) : Mr.
Deputy Chairman, I rise to support the
Supplementary Grants asked for by the
Minister. While supporting this I would
like to draw the kind atiention of the
Minister to the urgency of completing the
railway link between the Paradeep Port
and Cuttack. I understand recently
there is a thinking in the Ministry to put
off this construction which was originally
decided to be completed by 1971. I think
the rethinking in the Ministry is being
done under a misapprehension that the
Japanese traders might not be lifling the
iron orefrom the Orissa mines. But that
doubt has now been cleared and the
Government wanted the Mining Corpora-
tion to deposit some lakhs of rupees and
they have also come forward to de-
posit their share of Rs. 67 lakhs for the
railway sidings between these places. Then
where is the question of the Government
lagging behind? What is the reason? In
the case of Orissa, when they have
dumped so many crores of rupees for the
development of the Paradeep Port, do they
want that this huge investment should go
to waste ? If they want to augment the
developinent of the Paradeep Port and
help Orissa develop economically, they

6—7 R.S./70
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ghould expedite the construction especially
when everything is now cleared. In answer
to a question recently the Deputy Minister
concerned said that already thetre was an
agreement with Japan, but they were
hesitating whether  Japan would come
forward to lift the iron ore, Now Rumania
offers to take 22 million tons of iron ore
mainly from  Badjamada and Daityari
mines of Orissa. Why then is the Ministry
not trymg to finish this construction? When
things were coming to a head, it was
decided that it should be completed by
1972. I would, therefore, urge upon the
Government the uneed to takeup this
construction in right earnest even before
the scheduled time and help the economic
development of Orissa, to augment the
development of the Pradeep Port where
crores of rupees have been spent alieady.

In this connection, I would like to
draw the Minister’s attention to another
point. There is a survey for a railway link
between Talcher and Bimlagarh. There has
been a great agitation and waste of national
property. Of course, we do not support
such wastes. But this is a natural demand of
the Oriya people that there should be a
railway line to the Paradeep Port connect-
ing not only Cuttack, but also connecting
the mines from where the raw material
has to be lifted. If you want this lifting
to be done economically, you have got to
expedite the survey of that railway line
and see that that is also constructed soon.

I would then switch over to another
funny incident. I wrote a letter to the
Deputy Railway Minister regarding the
practice of the railways in leasing out the
lands on the side of the railway lines to
new cultivators. I wrote to him about an
incident near the Parlakimidi railway line.
I am astonished to find the reply of the
Minister and the railway officials. This
is the Minister’s reply—D. O. letter No. 69
(Interruptions) This is in reply to a letter
which T had written to him. Neac tl.:
Kasinagar railway station there was am
old cultivator. He has grown very old now.
There was some manipulation and this
old man was deprived of his land near
that railway station. And that land was
given over to that railway station master
for cultivation. I do not know now the
Minister justifies this action, this action
on the part of his Department. How does
he justify it? I do not know how this can
be justified. The Minister should revise
his attitude and not take these matters so
lightly when a Member of Parliament
has gone to him with a complaint of this
sort; otherwise, what is the fun of a
Member of Parliament asking the Minister »
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[THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) In the Chair] :

[Shri N, PATRA]

The Mumster has rephed to my letter
thus—

“Dear Mr. Patra,

Please refer to your letter of Novem-
ber 18, 196g forwarding the representa-
tion of Shri Kalia Sahu of Kasinagar
demanding the allotment of the rail-
way land near the Kasmagar railway

. station. Since the land 1s situated
adjacent to the station, the same has
been allotted to the Station Master,
Kashmagar Railway Station in ac-
cordance with the extant iules.

With best wishes,

Yours sincerely,

3

I do not understand what these extant
rules are How does the station master
come 1n her when the origial cultwvator,
the old man, never defaulted 1n the
payment of any taxes levied? If station
masters, Mimsters and Members of
Parhhlament become cultivators, I do not
know how this problem of economic de-
velopment can be solved. What 1s the
meamng of the economic resolution
coming before the Ahmedabad session
and the Bombay session of the Congress?
How do you solve the employment problem
unless you go to the help of the poor
people wo have been  deprived of thewr
cultivation by some mampulation?
Some rules have been quoted by some
officrals. How strange it is! Even in reply
to the letter from a Member of Parliament
they say, ‘‘ ... under the extant rules”.
What are these extant rules? 1 demand that,
if necessary, the rules must be revised
and the land restored to the original
cultivator; othewise, there is nojustification
in the railway station masters, school
teachers, pleaders and others becoming
tultivators.

Then I want to come to the general
demands of my State, Orissa...

THE VICE-CHAIRMAN (SHRY
AKBAR ALI KHAN) : You must know,
Mr. Patra, that there s very little time.

SHRI N PATRA : I have not taken
much tune yet.

SHRIMATI LALITHA (RAJAGO-
PALAN) (Tamil Nadu) : Sir, he wants to
state about the general demands of his
State.

{RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI

AKBARALI KHAN) : No, no Mr.

Patra, the Bill has nothing to do with
Orsssa.

SHRI N. PATRA : But I must draw
the attentron of the Mimster to certain
shortcomings bemng faced there,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Please be bref.

SHRI N PATRA:I will try to fimsh
just now  Near the Cuttack railway
statton there 1s a goods shed but 1t has
no boundary walls. There 1s always
a complamt of theft and pilferage from
there In the interests of the railways
they must put up a boundary wall around
the goods shed  There 15 an apprehension
that on the ground of loose shunting of
the railway wagons at Cuttack, a lot of
ol 1s bemng stolen or wasted Whether
1t 15 a case of theft or waste, there should
be proper shunting of at least the raldway
wagons cartymg ol

Then there 1s another funny thing.
There are some restrictions placed on the
people coming to the Cuttack railway
station The people from the side of the
Orissa Military  Police lines and from
Bhubaneswhwar side are not allowed to
go dwectly although there is a direct
route. They are asked to go wa a circustous
route, coveiing another mile or so whereas
if they can go by the direct route, they
have to cover only a hundred or two hun-
dred yards. I do not know why. If they
say the way 1s narrow, then, it has to
be widened. They should not place any
hindrance in the traffic by asking the
people to take a circuitous route. This
matter has got to be looked into That
has to be looked into. There is a goods
shed at Berhampore which needs immedi-
ate repairs. There 1s ample space for
widening the road leading to the Cuttack
station.  (Interruption). Then Sir, 1
submit that the foot overbridge at the
Palasa railway station needs coverage.
I hope 1t will be done. Then there 1s
Iimited third class sleeper reservation both
in the 3 Dn and 4 Up mail trains and
alsoin the 7 Dn and 8 Up trains I want
that the-e should be specific quotas fixed
and the quotas should be increased for
these four trains. I hope the hon Railway
Minister will bear in mnd the suggestions
that I have made and do something about
the same

Thank you.
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DR. B. N. ANTANI (Gujarat) : Mr,
Vice-Chairman, I rise to congratulate
the Railway Board and the Railway
Administration on framing this demand in
2 very ingenious manner. They are great
experts and very clever men but I know
today that they are ingenious also. In the
name ofsuch a small figme they are cover-
ing certain principles which are very im-
portant.

Appropriation (Rlys.)

I want to draw the attention of the
Railway Ministry to the enormous amount
that they have been paying every year
as dividend to the General Exchequer
and showing deficitin the Railway Budget
itself. In  these days and particularly
in the last five months, Mr. Vice-Chair
man, after having passed 78 summers on
my head I have been hearing frequently
the slogan  of nationalisation and the
good of the common man. Sometimes I
rub my eyes and I ask myself whether I
am living in Heaven or in Hell or perhaps
in the 7th  Paradise. Sir, the Railways
are the greatest nationalised undertaking.
Before the Prime Minister was born it
was also nationalised. And yet what is
the condition of that nationalisation ?

SHRI MULKA GOVINDA REDDY
(Mysore) : They were the Briitsh Railways
at that time,

DR. B. N. ANTANI : Thank you for
correcting me but I am too old to learn.
Apart from any other consideration, this
is not a debate on the general appropria-
tion of the Railways. I shall be very
brief. Whenever I go to the Railway
Board and the Railway officials, they are
so courteus and they give me so many
assurances but, Sir,  the proof of the
pudding lies in its eating and the pudding
is never served on my table. Now I will
just give you one example. They have
at present advertised for the construction
of Kandla-Jhund broad gauge railway. Mr.
Khosla, the General Manager, was
anxious that before lis retirement on the
gist of December he would like to have
passenger traffic opened by 25th or 24th,
forgetting the 17 wagons for goods traffic
were capsized on a track which we use
to complain was being built under cor-
ruption, SO many lives were lost and so
many rupees worth of goods were lost.
Yet they are in 2 hurry to start passenger
traffic on the same track. I have no com-
plaint about it because I am getting
something and something is always letter
than nothing. But when in the western
part of Kutch we want the extension of
just 57 kilometres to Bhuj, the capital of
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! western Kutch, it i1s refused. We have
been requesting the Railway  Adminis-
tration that it is a strategic border where
Pakistan is threatening every day and 10
poats have been arrested yesterday for
carrying arms and explosives from Pakistan
to Gujarat. Now that portion is not served
by the broad gauge. Gandhidham is
about 57 kilometres from Bhuj. It is
therefore in the interest of security that
we want the broad gauge railway to be
extended to Bhuj and Khavda on the
border of Pakistan. But the Ralway
Board says ‘No’. There seems to be some-
thing fishy. I am glad that the Railway
Minister who is in charge of the Law
Ministry is very sympathetic to it and he
says that he understands it. If he had not
been on the Treasury Benches, then he
would have surely whispered to me ‘“Dr.
Antani, you are correct.” Now what
happened? Mr.  Poonacha, the former
Chief Minister of Cootg, when he become
the Railway Minister, he promised and
announced at a public gathering that
before tl ¢ next Budget he would make an
announement about extending the broad
guage railway line from Gandhidham to
Bhuj. But something fishy happened; it
was subverted and the whole scheme wast
changed and he said “No. no; not at
present.” I asked “Why not at present?”
It was said “We are ordering a survey
whether a broad gauge railway or a metre
gauge railway should be extended
from Badraswar, Nalia, Mandvi, Mundra
and Khavda.” But that will take three
generation to materialise. In the meane.
time, the western part of Kutch will
suffer without a broad gauge railway

line and Khavda will remain without
railway commuuications. So callously
and so sacrilegiously that part of the
Rann of Kutch was given away to
Pakistan and it is from that tract that
without railway communications Pakis-
tani infiltration into Gujarat is today
taking place. Even there you do not care
to have railway communications. Is this
the question of expenditure? I say ‘No’.
Extend the broad gauge railway to Bhuj
by 25th of December, sanction it, and I
will guatantee sufficient traffic on behalf of
the western Kutch. It is the means of
communication that brings the traffic and
not the traffic that justifies the construction
of communications. I have livea through
the days when a narrow gauge railway
was transformed into a metre gauge rail-
way and tl e same argument of ‘no traffic’
was being used. It was the laie lamented

Prime Minister Shastri who telephoned

to the Railway Board “Do not be stupid
If you have got no money, spend the un
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[Dr. B. N. Antani.}

spent money from other allocations on
this but you have the metre gauge ratlway.”
Today the metre gauge railway of Bhuj is
a milch cow and brings tremendous
traffic. I therefore on behalfof the people of
Kutch request the hon. Railway Minister
to look into this matter and do something
about it. I am very lucky in having
Railway Ministers, one Railway Minister
after another. Whenever they assume office,
either there are accidents or there are
reshuflles of portfolios.

3 PM. -

Are you ringing the bell, Sir? Should
I sit down? I want to tell you one thing
that they are very sympathetic. Whenever
we go, they listen to us, but something
happens afterwards, something fishy—1I
repeat FISHY in capital letters. Every-
thing is subsided. Of course, I support this
insignificant amount of Rs. 3,000/~ which is
hardly my six months’ salary as a Member
of Parliament. The railway ocean can
use Rs. 3,000/-. I shall support it, but
I shall support it with one reservation :

Don’t ignore Kutch. Bring the broad
guage railway immediately to Bhuj. In
his reply to me last week, the Railway

Deputy Minister who is very kind and
good to me—the only thing is that he does
not take lunch in my house—said: “We
are prepared to bring Broad Guage rail-
way there, but there is no traffic.” How do
you know that there is no traffic? I, on
behalf of myself, my four sons, eleven
grand sons and the entire generation,
promise the Railway Minister that if you
give us the Broad Guage railway, I shall
provide you the traffic.

MR. VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : I  think the
Railway Minister should take this se-

riously.

SHRI KRISHAN KANT (Haryana) :
Mr. Vice-Chairman, Sir, I would only
like to bring two or three points to the
notice of the hon. Minister of Railways.
These two are basic when we arc entering
into a new phase of thinking of removing
the disparities in this country. It is better
that this is reflected in our approach to
the railways also. Before independence
we had Third Class, Intermediate, Second
Class, First Class and all that. I think the
time has come when a new thing should
come and there should be only two classes.
It is better to have one class, of course,
but there should be only two Classes—
First Class and Second Class or whatever
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name you may give. Thisis a thing which
will be appreciated by the people and it
will be in tune with the thinking of the
people, whether on this side or on that
side. It is very necessary in order that the
people in  this country should have a feel-
ing that the downtrodden people are also
being lifted up and the people who are on
the upper strata also come down to meet
them. So, when we want to remove the
disparities in income, it is better that the
greater classification also should be re-
moved and that there should be First Class
and Second Class and nothing more.

AN HON. MEMBER:

the rates?

What about

SHRI KRISHAN KANT I am
going to deal with the rates later on. I
do not want to go into the details about
the fares. I think it is a very valid point
that the rates could be increased. This is
a suggestion which I have been thinking of
for a few days. Now, Mr.  Vice-Chair-
man, you must be seeing when you go to
a ratlway station, sometimes tickets are not
available because at every station there
is a difference in the fare by 4 annas,
3 annas or 2 annas. Different types of
tickets have to be printed. Instead of that
there should be standardisation, that is,
first 50 miles so much, 100 miles so much
like that. That way—I donot think itis a
foolproof suggestion—administratively it
will be easier to print the tickets. When
the station master or the clerk has to take
a ticket from the shelf, it will save the
time if there is rationalisation and stan-
dardisation. That way, administratively
many problems can be solved. I would like
the Railway Board and the Railway
Ministry to study this suggestion.

Another thing which I would like to
submit, Mr. Vice-Chairman, is that the
Railway Board and the Ratlway Ministry
function in a peculiar situation. The
Railway Board should be an autenomous
body. Sometimes it functions as an auto-
nomous body and sometimes it functions
as a Government. So this difference should
not be /ere. Sometimes the Railway
Board does not want to do anything and
sometimes when the Minister says any-
thing, the Railway Board does not agree.
The Railway Board should be autonomous.
So, in the functioning of the Railway
Board and the Ministry, the difficulties
which are coming must be removed. Mr.
Vice-Chairman, in this thing I would like
the streamlining of the Railway Board and
the Railway Ministry.
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There are very incongruous things
taking place. For example, for the export
orientation industry there is a freight
concession which is given, but it is not
uniform  to all the industries. Some
industries have been given concessions,
some are not given. Tea is not given, sugar
is given, etc. I would like to know why
all those differences are there. If sugar
is given, why tea is not given? So, there
should be a systematic procedure so that
there cannot be any discrimination and
our exports can really increase.

Another point is about Kandla port
What happens in Kandla Portis, itis
a free port. All the wagons which come
are full, but when they go back from
the Kandla Port they are empty. I
would like to ask the Minister, how
many railway lines are there near the
Kandla Port ? When the empty wagons
go, why they do go empty ? You must
see that empty wagons do not go that

way. With this idea I would like the
" hon. Minister to look into the matter.

Mr. Vice-Chairman, Sir, the basic
problem of the country, the Third Class
travel and all that, I would like the hon.
Minister to make some announcements
in Lok Sabha about the increase in
Third Class Sleeper coaches. I would
also like the hon. Minister to tell what
really their plans are to speed up the trains.

They are always late. The southern
trains, the G. T. Express and other
trains  always come late. What is the

latest percentage of late trains in this
* country and by how many hours they
have increased ? All those things, Mr.
Vice-Chairman., can be done if electri-

fication is done. It is more scientific by
electrification.
Before, concluding, I would only

like to refer to one thing. That is about
a Konkan line, about which there was
something in Lok Sabha. May I know
whether the Government of India really
considered the difficulty of the Konkan
people for having a Konkan line ? Are
they going to have a survey that way ?
With this words, Sir, I conclude.

MR.  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr. Varma.

+t wrA fag @At (I ARW) oAAiw,
g7 I TG T FA9 TF QA AT frem
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W FTATNS T FT F foaw Qe griaa
frd sy g, & W3 w1 awy sy
g § TN & A1 Aty a4
q[, TE AT {1 g JAr ST fE
T 2, 9% fed fagar era feat
star arfgd ar, sAar e A famr oy
WWIE TAF U € awe qiyE, w7 9%
qgd A1t € ATIT TRTFT AW AT
F qrAT AT 7, (g AT aray swa
% 3o FTAS Wt T ag wRAT A
Aagdr &1 7 Tar wwwar g fw oA
HApor WY E, q TAX qAET &, ITAH FAT
g, A wARG AR spOE
A A & B 37 T w AT ot T v a7
T T nar w4 wmrg ) s fefy
9% A9 qESd FT A Wi g #R
foradt o glaard zux 10 "= & wwaT
grwl N TEE, I9F qFE HF G
& qaar wgm & ww2 ww F fwad
Frqredz  vgeEdae f¥3 @ g, 9%
FAIIIR 9 FAG F GHwT F fod feadl
gfama"r 7 31 may wfaw derdE
FATA A ATAT FIA qTAT T & AT IA
AN E A gag afaF AT v &
ywd sad fad faw g v ghaad
ot Tifed ag A T STEW
% &7 § 7 74 oft F1eww fagiw w0 Y
forar 2o § T AT FTAT FWE, ATAT
lqawT 2w, 9 fF grewal oved @
A FT gad) A foad uw g 2ue |
Tqy T 9T AWM AR E NS A1 FTAl
¥ fod, 9% fw 1€ FIO0T AT &, 1T AT
¥ gr ®1¢ FAEA wAT AT T OFEST
Zeg 1 fRrar ot ww gwr g e =¥

Ay ot wfgw T A IgH TAS
I AIF e feArar wEgar g 1 abET,

siwd, AE @A Fr A9 gfw A € wa @
SATET AT & | H=AT FZ ST B fF
Tgl WFT FE AT ATSHT ALK § | A

98w Ao fearAr &1 wreew| 39 3 Hglad 3 wwardt wmde

%rg‘r g ¥ TadAar Ay, Ay faq

TE ST g, dA gear g fwowr
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; o SHRI C. D. PANDE : Mr. Vice-
[%ﬁ A fﬂ'g a‘:ﬁ] Chairman, I come from Naini Tal.

w1 17 A F fad W "I
TFady v fFar vamde T9 7 @
A drer TSR T TERE T
wreft &, w oA SEwr A =TS
FrATl e g s gl gudd
FAA G 1 U AT A
AT FTATH A Y FT AR G FAAv
qgsmn A & wrrwnar & fw fewm
gt & ford, S arel & fod, worgdd
¥ 9%, o7 #aax fod, 99 §@ FGT 0
Fquat g 7 gaxfad g farst |
g1 @€ g F e 7 a1 o2
G F FAOENT § oAw w1gA AT A4S
F1e F ardr i § Wy &, fam
fe fasmarern w2y &, 9¥ I ST\
qr agl q@dm awr g, 7 &gt 9% famm
forar ot T 2 oA oo faar ST awar
%, @ T AT EH Y 19 & ST qrey
g7 g | 9TA aF T aufag gawy T8l
3| A, TIIT ¥ EHG AIEA AT,
Trq F FE qAWT AT, Y €AY
I ENT §, 99 & WA AT FT AT
avEr faer g, gu Al wEr Wi g, € o
g1 fooras d@e & sar g o agiae
& A gF AT SWHEIT AV FfeAraai
Aqrefr g, A fee 9 F@me F1 W wfs-
Tr377 € gAY &, 4 AT AHA AHA &,
#raq |

S, a1g F1 AwfaF T agr F, g6
agg wfuw @F fod 78 & F 9w
A Tal F1 e fammar SwREt g |
FIA I TG FR AT F F LA g
g el ey g ¥ fege wd,
farre aradt &1 arer AT s @ g ) wfET
qEel T§ g & WS gl A1 AFAT
afex wgh glaard a4t §, sgr glaad |
Y rawwwar €, aet glawd 3 aer
T e qreY , 3t g wew el
T

It is really those who have been to Naini
Tal other than by car who know how
difficult it is to reach there. To reach
a distance of 170 miles you have
to change thrice, once at Moradabad
again at Kashipur and again at Lalkuva
and then reach Haldwani. If I go via
Bareilly, even then I have to change
at Bareilly. Therefore the question
has been hanging for the last twenty
years, and twenty lakhs of people living
in the hills and the terai are clamour-
ing for a broad-gauge line between
Rampur and Haldwani.  Successive
Railway Ministers have promised this
to me but it has never been fufiled.
It was Mr. Lal Bahadur Shastri who
made the first promise to my friend
Mr. Rohanlal Chaturvedi, who is a
Deputy Minister now, that he will get
a new line. I consider that he is the
one fortunate man in this regard,
because he got the line when he was only
an ordinary Member as I am, and he
got the hbroad-guage line in 1957, I
think, from Barhan to Etah, because
the town of Etha was not connected
by any railway up till then, much less
by a broad-gauge line. Therefore he
was successful in getting the line to
his own town. Now it is his turn to see
the difficulties of those people whose
places are not properly adjusted to the
railway system. A survey has hbeen made
and it has been found that it is feasible
economically. From the strategic point
of view also it is necessary because
it is the only route to the Tibetan
border in that side. Therefore I request
the hon. Railway Minister, as he knows
how difficult it is to have even a small
but necessary railway line as this, to
be sympathetic and proceed with the
matter as early as possible.

Thank you, Sir.

SHRI BAHARUL ISLAM (Assam) :
Mr. Vice-Chairman, 1 rise to support
the Appropriation (Railways) No. 5
Bill 196g. At the same time I want
to draw the attention of the Railway
Minister to the working of the Northeast
Frontier  Railway, particularly that
portion which is m Assam. Sir, in alt
there is only one meter gauge line con-
necting Assam with the rest of India,
and Assam is a State of great strategic
importance. It is a border State. There-
fore. we need both volume as well as
speed of the trains, Now there is a broad
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gauge ling via New Bongaigaon and
we nave been pressing the Government
of India in the Railway Ministry to
extend the line up to Dibrugarh. That

line to be extended is essential not
only for the economic development
of Assam, which is a backward State,
but also defence and other purposes.
Assam is rich in coal, petroleum and
also in  timber, For the exploitation
of these national resources extension

of the broad-gauge line from Jogighopa
up to Dibrugarh is absolutely necessary.
It is said that lack of money stands in
the way for the extension of this line.
But my submission before you is that no
amount can be too big to extend this
line up to Dibrugarh if we keep in view

the strategic importance of the State.
Secondly, Sir, we are also demanding
another Divisional Headquarters in
Assam. The former Railway Min'ster

Dr. Ram Subhag Singh, promised to give
Assam another Divisional Headquarters
in Rangiya, but it did not materialise.
So an impression has been formed by
the people of Assam that he has
gons back upon his word and has resiled
from it. Extension of the broad-gauge
line up to Dibrugarh and the esta-
blishment of another Divisional Head-
quarters in Rangiya are not on senti-
mental g-ounds. They are on grounds
that this  Divisional = Headquarters
is necessary for the efficient working
of the railway. I would request the
Railway Minister to travel to Assam
once at least by rail from Delhi to
Gauhati or to Dibrugarh, and he will
see the condition of the passengers. [
would request him to stand for an hour
or so and observe the condition of the
passengers at Barauni. It is very difficult
to get accommodation in the Assam
Mail running from Barauni to Delhi.
Similar is the condition of the passengers
between Barauni and Dibrugarh and
Gauhati in Assam. Similarly, if he also
stands for about an hour or so at Siliguri,
he will see the most pitiable condition
of the passengers. Another point is that
for late running of trains Assam is
notorious. Almost every day the Assam
Mail is two or three hours late, and
occasionally it is late to the extent
of six hours or more also. Therefore,
Sir, for smoyoth running, efficient running
and punctual running of the trains in
Assam  a Divisional ~Headquarters in
Raagiya is absolutely  essential. [
would not take much time of the House
any more. I would only request the
hon. Minister kindly to take immediate

measures to  extent the broad-gauge
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line »ia  Bongaigaon to Dibrugarh and
to establish a Divisional Headquarters
in Rangiya.

Thank you, Sir. AR

SHRI BALACHANDRA  MENON
(Kerala) : Sir, the subjects which I want
to place befors,the hon. Minister are
known to him. One jssue is regarding the
employees who have been thrown out
of job for that one day strike they
participated in. In Kerala large numbers
still are rotting having been thrown
out of job and we have made several
representations to take them back. I
do not know if, even if God is willing
to grant them the boon, there is some
high  priest, some bureaucrats who
stand in their way. I would request
the hon. Minister to sec that the forty=
two ex-employees in Olavakkot, and
the rest of the employees who are still
without jobs are taken back to work.

After all they have been sufficiently
out of job. Why do you want to persecute
them to that extent ? I think the time
has come when you will have to take
a definite stand and save those emplo-
yees who wanted a national minimum
wage and who fought for it. They have
been without jobs for long now and
they have to be taken back. I would
request you to do that. There has been
no violence, There has been no shooting
done. Of course there have been
people who set one against the other
but you know how the whole thing
happened. Now itis time for the Govern-
ment to take a bold stand and see that
these employees are taken back to work.
A definite answer is required on this
issue.

The second point is about the coastal
railway in Kerala between Ernakulam
and Trivandrum. I am sure he knows
much more about it and I do not want
to waste the time of this house.

That is all. Thank you.

o Tadt wi Tag (fgre) @ sawT-
sef Y F SATIT GHY  AAT ALY ATGAT
Q, & g wAEE FroWR, faay
®TH AT F qAGYU FAHEATAT T AT
gAY FT eATA GFAT AGAT E
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[ Tadt wee= fag)

gl A ar ag e Wd A FAFE
T (ufaedifom F12e & sa=nfar #1
ts  udifaue g, svel gfeqr a fafq-
eifra e umfauew L fasw 21
a6l & g ofieeden 73 Afew sl g%
gasy fopafams @& foar war g
I, ATH gA FT QUM G FE
i & fafaedifoa s ¥ 7 9w s
T¥ew 3, Afea Gwer NS wredy § satar
FAIIL UT X, qIY WICEL A H,
wade g1 fagth ag areg oot & @&
d9g ¥ 9w T % fefaedifas #ex
F TEAICT FT AT gAY ST AvaT
A wwr W e I39F @admw #:
UFT F A7 A% F1ET FT 99 IS
At st | Z% (93 3T T TEIEET
fad w31 =, 7g gaia § fe saaa?
FAafe & fad, w7 gar=r ot g
A%t 4, FF 3@ araer fFarfE gw
FF FW AR FUT FAT ATQ AT
qa graar €f f5 sl NERfagi aga
fear | @ wid sto T wEw faw
¥g AT & HUTT WeT ¥ IT waAriEy
F uqifauas &1 uw SANMOE  I9H
fomr, fora®t d17-d17 qag & weer §—
R g9 & &7 wEer A7 qfw s
HfEFT T ST WST AN FTUF qIF
Far 9a¥, #Wifs g7 uafauae &y
# afer Sfadz 21 =1e T gww fag
Fgr fF Y v F sf"7 sfEx A I
FL AT | qg 2 WEA W FOF FOT
g g1 @ 4, awEe 74T ¥ E 9E
faar 1+ =iy FR1fE W S F e
# faRw aem o @ gd 4, fEd
g WR T ag AT wd § AT
HAHAT @7 &1 AT IAY I g (&7
& sTT HEAT Y SAMT, AT IR FET
Afrr g wmg fev & sigx s fafa
efor ww w1 daar T@ gar dik
gro Tw g fag &7 Fwar g1 mAT )
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A T 9g TF wAEm ¥ oepfr oy
e fafrees 77 7@g §, Saw Wt

7@y #Y 16 qrdE Wy fwy AT

frarr & ok § wwie s g, aafa
IR & FET A Ay rr g g, b
§ gufe Fwig o gaEr afaw =f=-
¥ W F ugw 9 FwArhi F R §
FEAT AT AT A W owefr Sfr &
gy s (5 wAx fopnfaer o
HIAAT AIT HIASAT FT HIWAT, TIAAAT
F AWAT, T @ & &bl gaq e
ark gu €, dfend, T fod ol ¥
w7t 35 FAT wifgd g @ 9w FA-
il oY wEaT AT §, ST FRewH
F a0y q%® A@ ¥ wqfadwg d8r N
F ar§ @R T fad @ wefados
21 g g, waarf & g o Fo-
FaoT 931 grar @ SR SAT giTwa &
Frarfat sy fowa it g

@A TF JOARTN T FAAT ATRAT
7 fw @ &1 ferg 3% & avar S
&% § o o o AT o Hio o,
AT, ATHT AR AT g0 fw
WEF A FAT ATH TRAL, FATHA,
LV CHIE i S

= SqaATERE (A swAT FA @) ¢
FIOA T AT AR TIFH WY IS AT

oy Tadft w1er fag : g, e atgw
ff FzEATAT 1T G HEF AW @I
Fgmd ra g AT § ST F@E
Sy M F uw fav T gEy 5 A% wew
T SR g, ag A ' aE wgen g
*F | gTFr wAwe fFE gAwr hnr e
FEATAT W13 | 959d Wa "A, 7 T®
T AT ¥ET 4, & 9EE Im
wATT T ISET AT AA 309 & fF 9w
#fae wra § STy ag " g A &y

gt | 4 9o F@Tg 5 oaw b wn
A GIEA I AT FT G &Y I
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#rady ara § 72 FEA ARATE 7w
¥ F W AT UM W E, WY
W A g A § A e #)
giaw swiwgw @rzE v wlEw g
Frafeae Areg § gy @faw @A
gar ghaar ug v d ofwe, o
sy ¥ TAET @Y §, 7§ Lo Hio
To AT o o Wo Frawd § | Afww
fards ATEA T § T4 rswew Fr wiawT
N Fiad qEE ¥ oagd FT AR
farsr @iz @ TR, SR FIE
fqr adt & axfawar =z A, Sfws
fF fga & strwwr Saww wIAST A,
a1 gfeg gTar @& AT S A
G3frwsr wigEd gv wWE | A7 1967
¥ o9 A% FHAFH qrA ATTITT a7
TeT AT T 1T FILAA AE SHTATEA
faear § qarer & g ¥ i qmer fa=r-
LT &, SHHT TAT FT I FHITTS |15
¥ 2 fegr strawr AT w1 57 g A&
far 1)

Yt otz Sifm AT A A FRAT AT
g f& faged weomr o9 ¥ 07 TR d
qoefiz | Ot & W9 @159 g agl
7€ ISy F=FH IT T ) Fg AT
2 uio $o YW W T AT T Sy
fear & f5 qoiiz & wfendr o ag
97 Y@ ATET I AATE ST |
uger syt wafemdr #1Rww 9n, 39
SE U WOfAATEr Wi § | g T F
F FITT YA T NI LD T Ay
A7 @l e walaatdr W §, Sfww aw
U FHF FT ATH FATHT @7 E | F /Ay
St & T weAr g fw faw omm oA
gg AT ¥EWA 99 @I, IT AT T ATH
gIAE  w@Ar  =Afgd

sfaw amm, 0@ WF F F Ak
FiegargR F g § vF @ WA @,

groe TEyT TATT & JINH 1962 F wa f'

gATAT | AFT TH ;A FT AT AT
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| Py, AT AT gAT, A IS qF T
| E AT | HAREATE HoAT ST FH TF AT
qava % fr aier A afeqarg® & 9
g EEUE SATA FT ST SEI0F AT AT,
FAFT FAT FAT |

SHRI NIREN GHOSH (West Bengal):

Sir, I would raise certain small points
because it is not a Railway debate
proper. First of all, I would say that

a line should be given to Kashmir, par-
ticularly because Shri Om Mehta is putting
in such an amount of indefatigable work

for the Treasury Benches. I suggest
that a line be given to Kashmir. He
comes from Kashmir.

Then Sir, two employees have been
sacked at Ondal under strange cir-
cumstances. If I can get the names
I will give you the names. I am not

finding it. In the Ondal case no enquiry
was held. The Manager, Eastern Railway
directly removed him saying that if an
enquiry was held nothing cculd be
proceed. So, no enquiry was held and he
directly removed these two men. It is
obviously for their trade union activities
some two months back, ] suppose.
Please make a note of this. Itis causing
great trouble there. I hope you will
look into it.

The third point is about the Chittaranjan
Locomotive  Works Lahour Union, a
most representative union by all accounts,
in the works committee election and
in various other ways. For the last ten
years, despitz repeated promises from
Jawaharial Nehru down to Shri Ram
Subhag Singh, recognition is not being
granted. Itis a strange thing, which
seems to be politically motivated.

Then as regards the railway electri-
fication workers there was an agreement
that new recruits would be taken from
the pool, because the railway electri-
fication work has come to a stop. That
also is not being honoured. New recruits

are being taken in violation of the
agreement. The old people are mnot
being taken into service. They bhave

a claim on the Railways. An agreement

had been reached and that also is not
being honoured.
Then, as regards automation I must

¢ objects to its being introduced on the
i Railways on a big scale rendering thou-
sands and  thousands  unemployed.
Particularly the accounts clerks are

work is being taken
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[Shri Niren Ghosh,]

away and promotion is being barred-

Somp committee was there and some
findings were there. That also is not
being honoured. I think that it is time

that automation on the Railways should
immediately stop. Itis a big issue. Since
I do not want to take time, I have only
mentioned it. oot

Then Sir, as regards those who were

victimised  for the 1gth  September
strike, they should be taken back. You
are talking about socialism so loudly

ﬁ:om the house-stops, including you,
Sir, Mr. Vice-Chairman, presiding over
the House. Those employees, for no fault
of theirs, for participating in the strike,
have been victimised. ~They should
be immediateely taken back.

One more point. The Railways, in
one sense, are the worst kind of employees.
Lakhs of railway workers are of a casual
nature, temporary, extra-temporary,
casual. etc. I do not know whether
it is a jungle-raj or what raj. In the
biggest public sector undertaking these
things are prevailing.

Railway services have considerably
deteriorated  in respect of amenities
to passengers of all classes. I do not go
into details.  You all know that it has
considerably deteriorated. Canteen
facilities, attendants, everything has
deteriorated.

I have brought to your notice
these small points which you
attend to.

only
should

SHRI K. CHANDRASHEKARAN
(Kerala) : Mr. Vice-Chairman, this
Supplementary Demand cencerns itself
with a small token grant which refers
to double-tracking,  manufacture  of
diescl engines, passenger coaches and
a survey of new lines. My only objection
1s that the demands are not in detail
and a fuller picture of the Suppicmentary
Demands has not been given. The entire
amount asked for is arbitrary and I
would only submit that this is likely to
causc delay in the execution of works
for which the Supplementary Demands
are intended.

Speed and accommodation are two
things that the Indian Railways must
provide to the travelling public still.
So far as accommodation is concerned,
one hon. Member suggested that we
should have only two classes, First and
Second. I would suggest in all serious-
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ness  that the Air-conditioned class
First and Second Classes should be

completely removed from the Indian
Railways. There should be only one
class and that class should be further
classified not on the arbitrary basis of
First, Second or Third, but on the basis
of a more reasonable classification like
the sleeper class, reserved sitting class
and ordinary sitting class. If this clas-
sification is adopted, probably in years
to come we may be able to solve the
problem of accommodation.

So far as speed is concerned,
it was suggested by an hon. Member
that we should be able to electrify the
Indian Railways. Certainly I am not

against electrification, but I am not
sure whether at the pace with which
we are having hydroglectric  energy
today, we would be able to electrify
the Indian Railways in any span of
time. Further, electrification has also
got its disadvantages. Once electricity

is not available, for some time the entire
railway system will not work. For the

purpose of spced what we require is
the immediate replacement of all the
steam engines that we are having with
diesel engines.” For this the Varanasi
Works have got to be expanded and
more production of diesel engines must

be assured.

So far as speed and accommodation

are concerned, one other important
aspect is that the total extent of BG
that we are having in this country 1s

only fifty per cent of the entire railway
system. MG and NG still constitute fifty
per cent of the Indian Railways, to be
exact about 49 odd per cent. TUnless
we are able to transform all the MG
and NG into BG, say within the next
five or ten years, and not on the basis
of a phased programme, which may
run to twenty five or thirty years, the
problem of accommodation and speed
would not be solved. .

Time is very limited and, therefore,
I am not going into the other aspects.
Nor am T waiting for your bell or for
your sermonising. In the end, what I
want to swress, and I have been repeating
it whenever an opportunity had come, is
the necessity to introduce a daily Expres-
train from Bombay to Cochin and from
Cochin to Bombay to solve the problem
of the travelling public, not only of
Kerala, but also of Madras and Andhra
Pradesh, because the train can run uvia
Madras or via Arkonam. To some extent
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that problem has been solved by the present
hon. Minister, by providing some moré
coaches daily in some of the express trains.
But the problem has not been solved,
and the introduction of the Bombay-Cochin
to and fro daily is one of the standing
denancs, a very just demand, by the people
of the South who live in very large numbers
in the city of Bombay.

I3

Then, Sir, so far the new survey
are concerned, I would certainly place
before the Government for its considera-
tion a survey of the Pandavapura-Tumkur
new line and the Chitradurga-Rayadurga
new line in the State of Mysore. I would
also submit that there is an inordinate
amount of delay in the construction of the
Hassan-Mangalore railway line and the
construction work is going on very very
slowly, There is a proposal to have a loop
line connecting the main Mangalore-
Hassan line, called the Xadur-Chick-
magiur-Saklaspur loop line ~ which runs
through the plantation area of Mysore
State, and not even a survey in regard
to this loop line has begun. I submit
that this matter may be considered
by the Government,

SHRI S. SIVAPRAKASAM (Pondi-
cherry)* Mr.  Vice-Chairman, Sir,
[ want tosay a few words on the Ap-
propriation (Railways) No. 5 Biil.

As compared to the trains running
in other parts of India, the trains which

run in South India are very slow, nor
do they keep to the schedule. They
do not start from a station in time
nor do they reach the destination in

time. Because of this, the travelling
public is put to great loss, in money as
well as time. So in the interests of the
travelling public many fast train of
the model of the Rajdhani Express
which will keep to the schedule, should
be started in South India.

In South India there had never been
any robbery or decoity on the Railways,
but recently there had been a robbery
near Maniyachi. This was due to in-
sufficient security arrangements. The
dacoits would not have thought of this
if proper security arrangements had
been there. To avoid this, I request
that security arrangements should be
made very effective.

*English translation of the hon.

Mem-
ber’s speech in Tamil, -
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In long distance trains, it often happens
that passengers suffer suddenly from fever
or severe stomach ache, or they might incur,
some injury. So, arrangements should be
made in long-distance trains to give preli-
minary medical aid and first aid.

After the merger  of Pondicherry
with India, at every election, the Con-
gress leaders promised as an electiop.
pledge that they would provide a rail
link between Cuddalore and Pondi-
cherty, but after they go into power
they did nothing in this conrection.

Pondicherry, though a small
is considered to be one of the
towns in the country, and it
in increasing numbers
every day from all over the country,
but the travel facilities are totally in-
adequate to meet this traffic, Therefore,
there is a demand for train facilities
from people of that area. As the Gon-
gress leaders promised at the elections,
there should be a rail link not only
betweea  Cuddalore and Pondicherry
but there should be a railway line from
Caddalore through  Pondicherry Mara-
kamar Sunanhedu and Mathuranthagam
to Madras.

Sir,
place,
important
attracts travellers

With  these words, I conciude

my
remarks. .
SHRI T. N. SINGH (Uttar Pradash } :
Mr. Vice-Chairman, 1 wanted to bring
back the debate to the real issue
which arises from this demand for grant.
Unfortunately nobody has dealt with
it. It refers to the grant of Rs. 87 lakhs
to the Diesel Locomotive Work: and more
than Rs. 50 lakhs under another head
namely, the Perambur Integral Coach
Factory. Bringing in such large expendi-
ture of amounts and committing the House
to such token grants is highly improper
and against all financial tenets. Secondly,
I am really sorry that the Minister in
charge did not care for this House at all.
He was not present in this place and the
poor Deputy Minister somehow fumbled
and he could not explain at al! what it
was. The House should know what is
before the House. I strong'y protest
that the House is made to approve certain
things without knowing what it is dis-
cussing. I had no intention to participate
in this debate, but I want to bring to
the notice of the House through you that
every care should be taken and itis the
duty of the Chair to see that the House
really knows what it is discussing. To be
committed to an expenditure of nearly
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Rs 1§ crores without knowing  what
we are in  for is highly irregular and
mmproper. Here I say it 1s a dereliction
of duty on the part of the Railway Mmister
not to have been present here. He should
have been here .

SHRI OM MEHTA : He is here.

SHRI T. N. SINGH : He was not here

then.. He should have been present at
that time  Why try to defend him in this
way ? He  should have been here

when the motion was moved.

. The second thing I want to say is that
It 15 a question of a certain amount of
capital investment, and certamnly some
foreign exchange is involved n it. We
do not know what amouat of foreign
exchange 1s mvolved m this It should
have been made clear. Thirdly, I want

[RAJYA SABHA]

to know why 1t was not possible at least
in regard to the Integ al Coach Factory
to make a marginal mecrease in output.
Is 1t or is 1t not a fact that the Integral
Coach Factory 1s not working three shafts,
that 1t 15 working not more than two shifts
even, 1} shifts ? Why is it not possible
to manufacture a few additional coaches
with the present mvestment ? The House
is bemng asked to agree to certam things
Or gwe certam approval, etc, and yet
we do not know 1t at 1l These issues
are handled by knowledgeable persons
and we should know about them

I have nothmg else to say. I only
wanted to draw the attention of the Hovse
to these few matters. I request that the
Chair should msist on the proprieties to
be observed on such occasions.

SHRI ROHANLAL CHATURVEDI :
Mr. Vice-Charrman, I am grateful to
the hon Members for taking a keen
mterest i the Demnnd for Railways.
I am also g ateful for the valuable sugges-
tions made

Sir, at first T would like to reply to the
pomt raised by my hon friend, Mr. T. N
Smgh  He just mentioned that some
introductory remarks or some explana-
tion or something should be said about the
demands that ate sought to be approved
In this connection, there has been a practice
that when Supplementary Demands are

placed before the honourable House, only
the motion 1s read and the debate starts , .

SHRI T. N. SINGH : No, no.
SHRI SUNDAR SINGH BHANDARI : {

He has to gwve the argum-nt.
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SHRI ROHANLAL CHATURVEDI :
I agree, I do not mind I did say some-
thing I was just referring to the debate
on the Supplementary Demands. Last year
the previous Minister of State, Mr. Pari-
mal Ghosh, piloted it; discussion started
after the mtroduction of the Bill. Well,
I agree that as far as possible, this should
be done. Basically, I agree with my hon.
friend, Shr1 T. N. Smgh, that somethmg
should be said in an introductory way.

Sir, I should like to start with the point
raised by Mr, Krishan Kant about the
unpunctuality of trams T will give the
percentage of punctuality of passenger
carrymg trams on the Indian Railways
during the period 1959-60 to 1968-69.

Brcad Metre

Year Gauge Gauge
1959-60 . 84.70 82.20
1960-61 85 75 82 58
1961-62 84.48 81 26
1962-63 85 26 83 29
1963-64 87 52 85 o2
1964-65 . . 87 62 86 29
1965-66 . . 87 99 87 6o
1966-67 85 31 83 43
1967-68 84 76 86 go
1968-69 84 o0 85 50

It will thus be seen that there has been
no deterioration m the punctuality per-
formance.

SHRI K CHANDRASEKHARAN
This cannot go uncontradicted, if only
for that. These statistics are absolutely
incoriect and baseless.

SHRI ROHANLAL CHATUR-
VEDI That 15 a matter of op.nton

SHRI K. CHANDRASEKHAR \N
I know what is h\pening 1n certain sections.

SHRI ROHANLAL CHATURVEDI :
I am just gwmg the figures.

SHR1 BHUPESH GUPTA
tically they are cfficient.

: Statis-

SHRI ROHANLAL CHATURVEDIT :
The other pomt raised was about facilities
for third class passengers. About ths I
have to say that a number of facilities have
gradually been introduced for the conveni-



5541 Atpropriation (Rlys.)
ence of the third class passengers such as
providing more commodious coaches, |

provision of fans and other amenities
the introduction of new trains to relieve
overcrowding, etc. And an important
feature. ..

SHRI BHUPESH GUPTA : Some-
thing more you have—train robbers.

SHRI ROHANLAL CHATURVEDI :
An important feature of increased con-
venience to the third class passengers
is the introduction of a large number
of third class sleeper coaches. It is the
intention that by the end of the Fourth
Plan period, third class sleeper coaches
should be attached with every train in-
volving an overnight journey. I would
also like to inform the House that in addi-
tion to the third class air-conditioned
chair cars now running between metro-
politan cities, studies are being at present
made as to whether third class g-tier sleeper
coaches could also be made air-conditioned.

Sir, a point has been raised about con-
version. So, I will give briefly the position
about the conversion programme. The
sections included in the perspective plans
for conversion are :

1. Varanasi-Bhatni-Gorakhpur
2. Barabanki-Gonda-Gorakhpur
8. Viramgam-Okha-Porbandar

There are all told ten lines that have
been included already. Members know
about them in the form of Starred and
Unstarred Questions.

SHRI K. CHANDRASEKHARAN :
What are the remaining items? Kindly
read them out.

SHRI ROHANLAL CHATURVEDI :
I will read them.

4. Bengaigaon-Gauhati
. Guntakal-Bangalore

. Karur-Tuticorin-and Maniyachi-
Tirunelveli

. Bhatni-Barauni-Katihar

. Ernakulam-Trivandrum

. Samastipur-Raxaul

10. Miraj-Londa-Hospet-Mormugao

[op Q&)

O o

These are the lines already under survey ;
the survey of some of the lines is over and
some lines are still under survey and

after...
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SHRI K. CHANDRASEKHARAN :
This list includes not only lines where
the survey has been completed or which
are under survey but also lines proposed

w}:erpe the survey has not been undertaken
yet ?

THE VICE-CHAIRMAN
AKBAR ALI KHAN)
started ?

(SHRI
: Has the work

SHRI ROHANLAL CHATURVEDI ;
Yes, Sir. The lines where the survey work
has been completed and the reports are
under consideration are Varanasi-Bhatni-
Gorakhpur, Barabanki-Gonda-Gorakhpur
anfi Viramgam-Okha-Porbandar. In Ben-
gaigaon-Gauhati and Guntakal-Bangalore
sections the surveys are in progresso. In
the Karur-Tuticorin and Mantyachi-Ti-
runelveli sections, the surveys have been
completed and the reports are under
examination.  About the Bhatni-Barauni-
I\ath:h?.r, Ernakulam-Trivendrum and
Sarna.stlpur-Raxaul sections, the surveys
are 1 progress and the Miraj-Londa-
Hospet-Mormugao section has already
been surveyed. So, this is the position.

Then, with your permission, Sir, I
would also like to say that some hon.
Members. . .

SHRI A. G. KULKARNI (Maha-
rashtra) : What happened to the Miraj-
Pandharpur narrow gauge line?

SHRI ROHANLAL CHATURVEDI :
About what Mr. Kulkarni said, about the
Pandharpur line, I have visited that area
from Miraj side and from Barsi side
also.  These lines were considered by the
Uneconomic Branch Lines Commuittee.
A Report has already beer laid on the
Table of the Sabha. For the information
of' the hon. Members, I can say that
this linc has been recommended by the
Committee for conversion into broad
gauge up to Pandharpur.

Another point is, many hon. Members
were interested in this Konkan line
So, I may say...

SHRI MULKA GOVINDA REDDY
(Mysore) Including the Kokan area.

SHRI A. G. KULKARNI : The
Minister must consider it right up to
Goa, Diva-Ratnagiri-Goa. You must
say something about it.

SHRI BHUPESH GUPTA : Mr.
Kulkarni likes broad gauge because of
human species, you are a broad gauge.

[
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SHRI ROHANLAL CHATURVEDI :
So many hon. Members have said in this
House and in the other House. Today
Mr. Krishan Kant has said, although
Mr. Kulkarni did not mention it...

SHRI A. G. KULKARNI : I had
no time to mention all these.

SHRI ROHANLAL CHATURVEDI :
I am happy to inform the House that
for a line on the west coast connecting
Bombay with Mangalore via Ratnagiri
it is proposed to consider shortly a quick
technoeconomic feasibility study of the line.
Mr. Chandrasekharan made a point...

4 P. M.

SHRI A. G. KULKARNI : Mr.
Vice-Chairman, Sir, on a point of clari-
fication. Unless the Konkan line reaches
up to Devas and the Ratnagiri line up
to Goa. there s no use of the quick techno-
economic Survey...

SHRI ROHANLAL CHATURVEDI:
I am not yielding. Mr. Chandrasekharan
will be glad to know that the daily service
from Cochin to Bombay will start running
from the 25th of this month.

(SHRI

THE  VICE-CHAIRMAN
: Have you

AKBAR ALI KAHN)
finished ?

SHRI ROHANLAL CHATURVEDI :
Not yet.

SHRI BHUPESH GUPTA : One
metre gauge Member, Mr. Balachandran,

also asked a question.

SHRI ROHANLAL CHATURVEDI :
1 cannot cover everything I am sorry.
Then, Dr. Antani raised a point. He said
that so many Ministers have come and
gone but Kutch remains neglected. The
various assurances given by them were
not respected, he said. In this connection,
Sir, 1 may say that Ministers may come
and Ministers may go but the assurances
given will certainly be implemented.
I cannot say about the particular point
raised about Bhuj and Kandla. But
certainly during my visit to that side I
feltthatthedemand wasa very pressing
one and the people felt very strongly
about this particularly because it was
a border area. I cannot say anything
off-hand now. But I can assure that if
any assurance has been given it will be

fully respected.

[RAJVA SABHA]
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A point was raised by Dr. C. D. Pande
about the Rampur-Haldwani fin¢. He
has been good enough to mention so many
things while pinpointing the urgency
and the importance of this particular line.
I may inform the hon’ble Member that
it has already been included in the per-
spective plan and he knows that very
well, as he says that it has been surveyed
also. Sir, I can assure him that we will
give very sympathetic consideration to
it while deviding about the various lines.
That will be really taken up for consi-
deration. That assurance I can give him.

SHRI C. D. PANDE : Thank you.

SHRI ROHANLAL CHATURVEDI :
Mr. Patra and some other Members also
raised the point about the Cuttack-Para-
deep and Talcher-Bimlaghar line. I may
inform the hon. Member that this Cuttack-
Paradeep line would be teady by the end
of 1972. About the Talcher-Bimlaghar line
I may say that the survey is going on and
as soon it is completed and the feasibility
report and other things are ready the
question of starting construction would
be considered and decided.

In the same connection he mentioned
another point, namely, some injustice
being done to a poor cultivator who
was cultivating the land all his life and
now it has been given to a Station Master
nearby. Sir, T am sorry that our hon.
ble friend, Mr. Patra, feels so strongly
about it. I can also appreciate his
feelings. But as you know, our policy
has been to acquire the land needed for
future expansion, for our own needs.
In that connection our policy is to give
the land for cultivation to our own staff
and also to give preference to co-operative
societies. These are the facts.

SHRI N. PATRA (Orissa) : It is taken
away from the cultivators and given away
to the Railway Station Masters.

SHRI ROHANLAL CHATURVEDI :
Anyway, I am again prepared to consider
the point raised by Mr. Patra. But as
the hon’ble Member wanted to know
the position, I have explained the position.
I have explained the point about Cuttack-
Paradeep line.

SHRI BALACHANDRA MENON :
Two questions I had raised, one about
those employees who are out of job be-
cause of their participation in the one-day
strike.. .
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You have already
said that.

SHRI ROHANLAL CHATURVEDI :
Sir, it is very difficult to cover all the
points in such a short time. I will enquire
into all the points raised and consider
them.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Have you
finished ?

SHRI ROHANLAL CHATURVEDI :
I am finishing. Mr. Krishan Kant raised,
the point of dual functioning of the Railway
Ministry and the Railway Board. I may
make it clear that the Railway Board
functions under the Railway Ministry.
There is no doubt that the Railway Board
is headed and is composed of our topmost
technical people. I may in the same
connection say that its performance has
been exceptionally good. Criticisms have
been made that the Rajlway Board takes
a tough attitude...

SHRI KRISHAN KANT : And irra-
tional also.

SHRI ROHANLAL CHATURVEDI :
1 am afraid I disagree with this. However,
I can assure him that the Ministers are
in overall charge of the Ministry. It is
a wrong impression, and if there is any,
I want to clear that misapprehension
that Ministers are in any way subordinated
by the Railway Board. It is just the other
way.

So, Sir, these are the points. I wish
T could say more. However, I will con-
sider the other points raised. Thank you.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : The question is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the service of the
financial year 1969-70 for the puiposes
of Railways, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adepted, -

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : We shall now

take up the clause by clause consideration
of the Bill.

Clauses 2 and 3 and the Schedule were added
to the Bill.
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Clause 1, the Enacting Formula and the Title
were added to the Bill. -

SHRI ROHANLAL
VEDI : Sir, I move :

“That the
The

CHATUR-

Bill be returned.”

question  was  proposed.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : We now take
up the Third Reading. Two minutes each.
Mr. Kemparaj.

SHRI B. T. KEMPARA]J (Mysore) :
Sir, I wish to say that the Ministry of
Railways have got a peculiar way of fixing
the timings for the trains. Sir, as every
one of us knows, the Grand Trunk Express
was starting at 5 O’clock from Delhi
reaching Madras at 11 or 11-3o a.m.
after one day. Now for reasons best
known to the hon’ble Minister the time
of departure has been changed to 7 O’clock
reaching Madras day after tomorrow
at 2 O’clock. Sir, for Bangalore an Ex-
press starts at 12-30. Formerly the G. T.
was giving connection to the Madras-
Bangalore Express. But now the timings
of the G. T. have been fixed in such
a way that it will leave the passengers in
the wilderness. Similarly, from Madras
the G. T. Express used to start at 7
QO'Clock. Now it has been changed to
5 O'Clock, thereby creating inconve-
nience to the passengers. Therefore, I
suggest that the former timings may
kindly be restored.

The second pomnt that I want to make
is that no Minister has got the privilege
of travelling in the first class. If any
Minister travels in the first class, the con-
ditions there and the sufferings which the
passengers undergo will be understood
by them. When the conditions of travel
for passengers travelling in the first class
are so difficult, one can imagine the con-
ditions of travel for passengers travelling
in the third class sleeper coaches. If
any Minister travels by train, he is given
a special air-conditioned coach. There-
fore, they cannot understand how difficult
and inconvenient it is for the passengers.
In fact, when I travelled last time by the
Southern Express, I broke omne of my
fingers while adjusting the window. Such
are the bogies, very old bogies which are
not properly equipped for the passengers.
When such is the condition, it is very
essential that the Government should
seriously consider this matter and see how
best they can provide better facilities for
the passengers.
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THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): M. Kulkarni.

Two minutes.
SHRI BHUPESH GUPTA : Again ?
SHRI A. G. KULKARNI : My problem

is not solved.

VICE-CHAIRMAN (SHRI
: Do not address

THE
AKABAR ALI KHAN)

him ; address me.

SHRI A. G. KULKARNI : Sir, if Mr,
Gupra puts questions, I have to reply.

SHRI BHUPESH GUPTA : I am
not opposed to it. You are one Maha-
rashtrian who physically demonstrates co-
operative prosperity.

SHRI A. G. KULKARNI : Thank
you very much. Mr. Vice-Chairman,
Sir, I am very happy that the Minister
has stated here that two surveys will be
done in the Maharashtra region, parti-
cularly in regard to the Miraj-Pandar-
pur line, which is a narrow-gauge line.
As you know, there is an old temple at
Pandarpur—cet turies old—where lakhs of
pilgrims go just like sheep. That is the
condition of the railway. I am very
happy that the Minister has promised that
some survey is going to be done. 1
am alto very happy that they are taking
what you call a quick techno-economic
survey of the Ratnagiri region. But here
I have my own doubts. When Mr. S. K.
Patil was the Railway Minister, he also
promised that a survey will be made.
So, what does thir “quick techno-economic
survey’”’ mean ? Is it the usual Govern-
ment attempt to appoint a committee
to delay matters ? May I know from
the Minister of Railways whether the
Government i3 serious and is aware of
the serious situation in these regions ?
They should not only take this techno-
economic survey, but they should also
see that these lines are laid at least in the
Fourth Five-Year Plan. I would like
to have some categorical calarifications.

o W A (faeedt) 39-
qTETE WERd, ® TR UF SR dn
T FT AXF  CATT ATHINT FEIAT | ey
SV WATAT & qTa H Ig TETd TAT
ar fF qm T § 79 F F7 NF F qwy
syt afc gw T aF ar Ty S &
gfy ag v =&t waEiwlw g 1 a]

[RAJYA SABHA]
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T 98T T F17 & AR WIE ITaT FTAT
5T g oy & fre arq A a<w e
fer g g g WA F awE & 4@,
T WA R A qF 9T gar R
TG W I F AT AT gC & A arey
T T | W AN qBT A FTE ¥ F@mn
T fF W w9 ol &, wrw omdr A
fereer Y 28 qordt & a7 AW & qev
BIST 14T 3 917 7 o9 Y &, vk
T qY a2 F fear At @ 1 W qwA
F AT WY g FEIATT Ty FOAT o GH
fs 1% ol ovmy fime @™, ar g
farz @3 a1 sy 42 o=d WE S
F AT AT 0T At IHF A FA1 ST
& Fifs TS F aeax agq Mz w2
IR AT 9TH F AT ATET F AW o
T § AT 9AF fd et 3§ W A
fFaaT @l =@ ...

=t T FHF agﬂ?rgm-ﬁ YT
gz d Ty |

Mo WI§ AR : IWEA A A
&1 & gz gfva ¥ & quETaTE F O
F faoet 1 Ter ot &, T Tw@r AT
E TTF A S g o AY F ary
G F fau S @€ 9X 997 | w2
TR et fred qrar #1E A faer
fx gt 9x S F9ET oy framr arer
q 379 A7 qor fF O @ A fra
aFAT & A7 T a9 v R aqear @,
JIT AT AT F O qAT FT e
HA | AT ST AT WF AT #y a
AT T AT FT SHFT R @T 1 fEe EX
T&T FAT FT5 TTAY F ASHT TEY & &Y Fgx
T AEHT TG g, HSHT AT AT 9 ATIH-
U F IX F T@T7 19T & 1 ATAT IS S
HFT €A F fqF 4T & 8 W arfra
F o § 99T ST g 1 A F ST =/wgar
g fF Fam 59% ary § F1% qorgs i
FIY FY FTE, AT ST F § AT 74T |

(Teme-bell rings)
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TH! q ¥ UF B AT ITEW | | FLN W ARG I W WA W &R

T FRF AR ¥ J|TE 1 OF IR
(AT FTT | A T 9o F1ET &Y N Iaw
WEvewe § IA9 T ar g1 A Fg¥ IFar
a9 <9 g q47 | I a9 qAL F 70
TN 9 &t G | AA BT Hq @AW &1 AT |
FgT o 9 g9 @ew gy AT 1 AN FAT
FdrT d1 9 v § §% faae amr g, ;v
dT9F AYT AT STH F G T & AT
faaq srad  feare & ymEa &Y fady
TN AT aAAT 2 | 3 FIA A AW
A @ew g war ) # s Wy AR
TN H WY g 999 Y 08T | qE
Y FETTT G G AT | AT Fgr 9
A Ay sfame g | My T F
a7 AY A 7 T wOrE qF A,
A HEA A IO AT Aled @ /A @Y
T T | g Fea o faege &, A
2, wrwae g1 T 87 qor oWy av s
¥g @ 4 9% @ AT, 0T qg I
FE@WII AT ad g s owaw
M w3l oe autew AT A F@
a9 aF T AV FT THATH AE @1 FHA
AT XA F1 O AT 9FAT G

TF BT @ T F AR FFm 1 &
g 2 & gt = FArG ¥aT A "W
i fead gaw f99 zRafess &
IR FEt 9X F7 AT A 980w D
Fr5 qfqeree &Y soeedT o9 FEET @
T AN |

arfgx &, o7 3 av Az &, &R
qga ot fo% ffr & weew, & 99 @z
g% 1T T T F AV HTGERY S AT
A1 frary 3 &, smaaTE w1 g A o
g fr wrdem ¥ oamr T WE
afF 3g Sy 7 o faoyar @ W A
#3 oY & 6y fF SOE #% ghae g
3, g A wer @ Y e W o
¥ =y wwg ofz arawl @ a%g -

)

grfr 2 @ Q0 9T Ared A ST g,
FATL A AT & AT IIAYT 8T qF A
FT gIAT IF FI GE @A 9I4T & |

o Ty ¥ wd 9w g T
35 AT 38 WY FT XA ATLA  FT THET
& St F aF qgFa & 1 39 9T @i
g7 & W7 3 aTey gEwr gary ¥ faw
1 =9l gE 1 T FA & AR AT 7 aqwd
¥ A Wi afsees fautg fn smar
g1 9%g 9gt ¥ ol ¥ ame 1)
feara & fF smz 9w Sl 1 15 F-
THe four s & Wd g afee 9
TR fam A fraver @aq ¥ ogear €
s fF o3 9gi € ¥ Fw awdr g
< B we, afex o= W 7, og=r @
21 ar afe | ooy rwer A femr
aFdr a7 Taw fFewT Fq2 &+ aqnarfed
# fod ox & 97 ¥ 9z wgfoaa g &
THIUN AT F I A &, @ W
ag A AT § | A7 W q<g ¥ Sy Arer
@A FI AT g 98 W9 F w09 arfaai
& 9T FFTT 93T 7 WIR &t @% a9 FY
foar strar § T W g & gl
F F0 frar smar § 1 F agaT € Wa
# F1F AT FY agE F A I FEErdy
fady Fifoer #3q § 9@ fag favier
SICHTEH 37 & WATdT WS ATAT FT
g% O 369 T & AT WA e R
AT H AT qATE IR

SHRI BHUPESH GUPT.A : Mr. Vice-
Chairman, I have onty one point to make.
Ou Decembe. 17, that is five days or
six days ago, a special train left Howrah
at 1-30 a.m. for Ahmedabad carrying,
I understand, the delegates of the Syndi-
cate to the so-called Congress Session at
Ahmedabad. Now this train contained
10 bogies and normally one should get
this special train by paying for 748 tickets ;
it comes to Rs. 44,000, But Surprisingly
enough the said train left Howrah on
payment ot only Rs. 16,000 for about 300

fa% araEEaT 92 @ IGFT qETHE | tickets, that is to say, without paying

7—7 R. 8./70
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[Suri Bhupesh Guptal

Rs 2806. And this was regarded as an un-

durcharge Now, they had a lree wde 1
must say
SHRI A G KULKARNI The re-

rmamng charge will be collected from the
Syndacate.

SHR! BHUPESH GUPTA I beheve
the delegates and others who went to
Ahmedabad were not mmors If they
were muno-s, children and so on, half
tickets would be suffictent But I thmk
they were all grown up

KUMARI SHANTA VASISHT
(Delit} We camot hear you, Mt Bhupesh

Gupta (Interruption)  You must face
the muke  You must have some common-
sense.

SHRI BHUPESH GUPTA No, no
When my friend, Kumar: Shanta Vasisht
speaks, I lose my common-sen.c So,
you will forgive me,

So, Sir, they were ceitainly not mnors
They were all majors Some of them
were very old people Full fare should
have been paxd for all But what 1s sur-
prismg 15 when this was not done, the
tramn was allowed to leave despr’e the
dnection of the mgher authorities that the
special tramn should not be allowed to
leave Howrah unless the entire fare of
Rs 44,000 odd had been paxd That was
not done. Naturally an explanation was
asked from the concerned Officer, a
class I Officer, who allowed this thing to
happen, who allowed the special tram
to leave In this connection, 1t appear¢
that one Mr Abam Basu, on behalf of
the West Bengal P G C alwas the Congress
(O), whichever way you like to call

KUMARI SHANTA VASISHT From

where are you reading ?

SHRI LOKANATH MISRA (Orissa)
From the Patnot

SHRI BHUPESH GUPTA My
fiiend s sufferimg from the Patriot ob-
session  That 13 the posiion  Anyway,
what I am reading from s not matenal
The honowable Mmster should tell us
ttow 1t 1s that Mi. Basu, a Syndrcate
organiser, was allowed to take a whole
«pecral tram with ten bogies—I do not
know how many Congressmen and others
were there—ce1 tamly not by paymg the full
fare of Rs 44,000 which was due from him
He pad only Rs 16,000 although he had
promuscd that before the special tramn left

[RAJY \ SABHA] No
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Howiah, on demand he would pay the
full fare So, thi, remawms to be ex-
plamned Not only that Instructions were
sent  to  the varwous stations

SHRI LOKANATH MISRA : M
Vice-Chauman, when you call me I
will take only two mmutes.

THE  VICE-GCHAIRMAN  (SHRI
AKBAR ALI KHAN) Mr. Bhupesh
Gupta, you wanted to take only two
mnutes and you hive been given that
tune  You should Lave fimshed by now

SHRI BHUPESH GUPTA : 1
comng to that,

4l

Instructions weic sent to various sta-
tions on the wav 1w order to intercept
this tram, at Allahabad, Patna, Mughal
Sarar, Jabbalpur, etc., but nothing hap-
pened  Thece things should be explamed
I am not blammg my f{riends here They
have succeeded 1n getting a special train
from this Government and m tiavelllng
by 1t by paymg only one-thi d of the
fare 1 must congratulate you, my deai
friends (Interruption by Kuman
Shanta Vasisht) No, no if she had been
there 1n the t.amn, the tran would have
run like a jet plane but she was not thete
And that 15 why the tramn did not take off
like a jet plain  Anyway I am not blammng
them They have succeeded But the
the Goveinment should explam

KUMARI SHANTA VASISHT
What pomt 15 he making ? Why 1s he
taking the time of the House ? The
Chawrman said i the mormng that the
tume of the House should not be wasted

SHRI BHUPESH GUPTA : I am,
mdicating that just now. They should
explamn how they have been swindled

by the Syndicate 1n West Bengal

SHRI REVATI KANT SINHA Su,
I shall put only one question m one
sentence

I'HE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) No no. Theie 1s no
time Mr Misra

SHRI LOKANATH MISRA S, I
have assured you that I would take only
one or two mmutes While 1eiterating
the demand for the completion of the Para-
deep-Cuttack line according to the sche-
dule, I would endotse the further demand
of my friend, Mr Narayan Patra, for coni-
pleting the survey work onthe proposed
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The only other point that I want to
mention is that our so-called socialist
friends in this House shout all the time
about socialism and for the common man
and for the down-trodden. But the services
they are getting from the railway stall here
has never reminded them of the negligence
of the Railway Departmen! towards the
bearers, towards the Class IV employees
right under their nose m the Pailiament
House. I am told some of those employees
have applied—I have sent a memorandum
to the Railway Ministry—for liveries.
They do not get the liveries which are
being given to other railway employees.
That is number one.

Number two, The only time they are
expected to take lunch is between 1 and
2 just when we have the lunch time in both
Houses of Parliament. That means they
do not have any lunch time at all. They
come early in the morning, may be 10
O’clock or 10.30, and they continue to
serve the Members of Parliament till both
the Houses rise at about 6 O’clock, may be
even 6.30. They go on doing a continuous
service to Members of Parliament, but
they are not paid any overtime allowance.
1§ overtime allowance is to be paid elsewhere
it has to be paid also right down here, but
nothing is being done. My socialist friends
seem to be very much ignorant of these
facts. Ishall be very happy if the honoura-
ble Minister gives us an assurance that at
least injustice will not be done under
the very nose of the Members of Parlia-
ment who call themselves socialists,

KUMARI SHANTA  VASISHT
Mr. Vice-Chairman, I want to take oaly
onc minute.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): No. I have told
you all that we have a very limited time
and I am not calling everybody.

SHRIMATI1 YASHODA REDDY
(Andhra Pradesh) : No, Mr. Vice-Chair-
man, 2 point was raised and she wanted
to say something.. .

(Interruptions)
THE  VICE-CHAIRMAN  (SHRI
AKBAR ALL KHAN) : You must

understand the position. You were ahsent
and you do not know anything about it.
All right, Kumari Vasisht.

KUMARI SHANTA VASISHT
Mr. Vice-Chairman, I have pointed out
carlier also. I brought to the notice of the
Minister some time back also that the
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train connections for the large number of
military, naval and other installations
that we have in this country, are very very
poor. The people from these installations
have to wait for long hours. In certain areas
sometimes if they miss a particular train,
they will have 1o wait there overnight,
It is very difficult for other ranks in these
stations. A plan should be drawn up in
consultation with the Defence Ministry,
The Defence Ministry  should inform
the Railway Ministry about the various
needs of the Defence establishments in
various parts of the country so that the
train timings can be adjusted accordingly.
It i» extremely important and I have
pointed out this thing earlier also. I would
urge upon the honourable Minister that
care should be taken to see that the railwnay
facilities are made available to the Defence
people also. At present mostly our arrange-
ments are for the benefit of only industrial
goods and such other interests, Special care
should be taken for the Defence personnel.
Sir, I would end with only one sentence
for my friend, Mr, Bhupcsh Gupta, that
we did pay for as many members as travel-
led by the special train and we have paid
for our tickets. Thank yvou.

SHRI GULAM NAB!I UNTOO(Jammu
and Kashmir) : Sir, when the railway
line hetween Pathankot and Kathua is
already complete for the last several years,
why does not the Railway Department
take the deliveey of timber—the
Railway Department purchases timbher—
at Kathua instead of at Pathankot because
otherwise it results in the loss of several
lakbs of rupees as sales tax ?  The second
mention that I have to make is that the
Srinagar Express which leaves Delhi for
Pathankot, instead of stopping at Pathan-
kot, it should go direct to Kathua so that
the passengers who travel in it have
the opportunity to reach Kathua instead of
dropping at Pathankot. The time schedule
may be arranged in such a way that the
Srinagar Express as well as the Kashmir
Mail which go up to Pathankot should
go to Kathua and the delivery of timber
which the railway purchases from the
State should be taken at Kathua instead
of at Pathankot.

SHRI ROHANLAL CHATURVEDI :
Mr. Vice-Chairman, at the outset I would
like to clear one point that was raised by
the hon. Member, Mr. Kulkarni. He said
that the survey for Pandharpur has been
sanctioned. I never said that the survey
has been sanctioned. I said that the Com-
mittee on uneconomic branch lines has re-
commended its conversion. Now it will be
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considered by our officers and by the

Minjstry and a decision will be taken
on the over all conversions and exten-
sions.

Then, Sir, a point was raised about
water supply, the taps not being opened
at the right time. We can see to it that
there is no difficulty as far as water faci-
lities Lo passengers are concerned. It
was also said that the taps are opened just
before the train time. I will lock into
this matter. But I may just point out that
our main function is to see that the passen-
gers boarding the trains at the stations
or those who get down from the tiains,
they get water. But anyway, T will certainly
look into the point which has been made
by the hon. Member.

Then Shri Lokanath Misra raised the
point about Talcher line. He stressed
that the survey should be completed.
For his information I may say that the
sutvey is scheduled to be completed by
June 1g970. With regard to catering, some
mention was made about the service
conditions and uniforms of the employees.
We will certainly look into it.

Then Mr. Bhupesh Gupta raised some
point. As soon as this news was read
in the Amrita Bazar Patrika by the Minister
who is sitting here, he asked for a report
on four points : (1) Facts (2) Loss (3)
Persons responsible  (4) Action proposed.
This is 2 newspaper report and we cannot
say how far it is correct but we have
cailed for the facts and then we will con-
sider what action can be taken.

I am thankful to the hon. Members
for making other points also and they will
be borne in mind by us.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : The question
is :

“That the Bill be returned.”

The molion was adopled.

(1) THE APPROPRIATION (NO. 5)
BILL, 1969

(a) THE APPROPRIATION (NO. 6)
BILL, 1969

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

[RAJYA SABHA]
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Bill, 1969
R. K. KHADILKAR, : Sir, I beg to

move

“That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India
to meet the amounts spent on certain
services during the financial year ended
on the 31st day of March, 1468, in excess
of the amounts granted for those services
and for that year, as passed by the Lok
Sabha, be taken into consideration.”

Sir, the Bill arises out of the Demands
for Excess Grants relating to the year
1967-68, voted by the Lok Sabha on the
20th December, 1969, and the expendituie
chaiged on the Consolidated Fund of
India and incurred in excess of the sanc-
tioned Appropriations for that year. The
reasons which led to the excesses have
been explained in the foot-notes below
each Demand or Appropriation in the
Statement of Demands for Fxcess Grants
which has already been circulated to
the hon. Members.

As the House is aware, excesses over
appropriations are revealed after the
Appropriation Accounts are compiled by
the Comptroller and .Auditor-General or
the Defence Accounts authotities, as the
case may be. These excesses are, in the
first instance, required to be scrutinised
by the Public Accounts Committee
under Rule 308(4) of the Rules of Pro-
cedure and Conduct of Busmess in Lok
Sabha and it is only after the Committee
have looked into the facts of each case
and recommended their regularisation that
the matter is brought before Parliament.
The excesses for 1967-68 were scrutinised
by the Public Accounts Committee in
their sitting held on the 16th July, 196g.
The Committee have. in para 2.39 of their
Eighty-third Report (Fourth Lok Sabha),
presented to Parliament on the 28th July,
1969, recommended the regularisation of
these excesses. The Demands for which Par-
liament has been approached for regulari-
sation relate to Civil, Defence Services
and Posts and Telegraphs for 1967-68
and follow the above recommendations
of the Public Accounts Committee. 1
do not, therefore, propose to take the time
of the House to ecxplain these excesses
in detail. These demands were laid on
the Table of the House in the last Session
on the 22nd August, 1969.

Hon. Members may well enquire why
these excesses arise and why they cannot
be avoided. The payments on Govern-





